The Use of Very Low Power Radio Frequency Devices or Equipments
Including the Radio Frequency ldentification Devices

(Exemption from Licensing Requirement) Rules, 2009
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. 1 aph Act,

In exercise of the powers conferred by sections 4 and 7 of lthe ?cliéafaTngfq C’Z P
1885 (13 of 1885) and sections 4 and 10 of the Indian Wire ess eulgs ’:1 amely:—
(17 of 1933), the Central Government hereby makes the following rules, d the Use of

1. Short title and commencement.—(1) These r.ules may.be1 C?il‘le thz Reail
very low power Radio Frequency devices or eqmpmer}ts Including O Riles
Frequency Identification Devices (Exemption from Licensing Requiremen ’
2009. o s

(2) They shall come into force on the date? of their publication in the Officia
Gazette.

2. Application.—These rules shall be applicable in the 50-200 kHz frequency
band.

3. Definitions.—In these rules, unless the context otherwise requires,—

(@) “Act” means the Indian Telegraph Act, 1885 (13 of 1885), and the
Indian Wireless Telegraphy Act, 1933 (17 of 1933);

(b) Words and expressions used in these rules and not defined, but
defined in the Acts shall have the same meanings respectively
assigned to them in those Acts.

4. Use of very low power Radio Frequency devices or equipments including
Radio Frequency Identification Devices, in the 50-200 kHz frequency band.—

THE USE OF VER
FREQUENCY DEVI
INCLUDING THE

, Wi Inte al, Dedi
antenna (In case of external antenna, only loop coi v Cated or External

non-interference, non-protection and shared (

maximum Radiated Power o Filq Sheen gt non-exclusive) basis, with the

ts as specified in the Table below,

1. Vide GSR. 90(E), dat
Pt 1L Sec. agy )N ated 10th February, 2009, published in the

2. Came into force on 10-2-2009.




Rule 7] The Use of very low

includin .
9 the Radio Frequency Identification Devices (Exemption

from Licensing Requirement) Rules, 2009
TABLE

TECHNICA
Uél I\CISARACTERISTICS OF INDUCTIVE APPLICATIONS
THE FOLLOWING FREQUENCY BANDS

power Radio Frequency devices or equipments 35

S ——

F
58?;;;2;yk5;2d Maximum Radiated Power or Field Strength Limits
59.750-60.250 kH 72 dBpA/m or 123.5 dBpV/m at 10 metres
60.250-70 kHz 5 42 dBpA/m or 93.5 dBuV/m at 10 metres
70-119 kHz 69 dBpuA/m or 120.5 dBuV/m at 10 metres
119-135 kK 42 dBpA/m or 93.5 dBuV/m at 10 metres

z 66 dBpA /m or 117.5 dBuV/m at 10 metres
135-140 kHz 42 dBpA/m or 93.5 dBuV/m at 10 metres
140-148.5 kHz 37.7 dBpA/m or 89.2 dBuV/m at 10 metres
148.5-200 kHz 30.0 dBpA/m or 81.5 dBuV/m at 10 metres

5. .Interference.—The effect of unwanted energy due to one or a combination
of emissions, radiations or induction upon reception in a radio communication
system, manifested by any performance degradation, misinterpretation, or loss of
information which could be extracted in the absence of such unwanted energy,
where any person whom a licence has been issued under section 4 of the Act,
informs that his licensed system is getting harmful interference from any other
radio communication system exempted under these rules, the user of such
unlicensed wireless equipment shall take necessary steps to avoid interference by
relocating the equipment, reducing the power, using special type of antennae
including discontinuation of such wireless use, if required:

Provided that, before such discontinuation, a reasonable opportunity to
explain the circumstances shall be offered to such unlicensed user of wireless
equipment.

6. Equipments.——(l) These very low power Radio frequency wireless devices
or equipments Or Radio Frequency. Identification devices shall be. type appr'ox{ed
and designed and constructed in such a manner SO thqt jche jbandw1dth of emission
and other parameters shall conform to the limits specified in the Table referred to

in rule 4 above.
) The application for obtaining equipment type approval shall be mgde to the
Cen’ﬁra)ll Govzfnment in such application format which shall be available on

website; WWw .wpc.dot.gov.in.
7s Conditions.—These rules,—

(i) do notinany way, affects
and planned wireless operations,

(ii) are not applicable, wherever speci
the Central Government.

the licensing rights or procedures of existing
in this frequency band;

fic service licence is required from



